HIGH COURT OF ANDHRA PRADESH :: AMARAVATI

CIRCULAR
ROC No. 505/2024-CPS | Date:09.06.2026

Subs- High Court of Andhra Pradesh — eCourts Project Phase-lli - Online
.. e-Filing Version 3.0 — Implementation in the District Judiciary —
~ Scanning and Digitization of Newly Instituted Cases -

Commencement with effact from ‘55 06.2026 — Instructions ~
Issued .

Raf‘ 1. Orders af the Hon' ble Computer Commlttee and appmvai of the
Hon'ble the Chief Justice regarding implementation of Online

e-Filing Version 3. 0 and Saanmng & Dlg:tszatacan of newly mstituted .
cases,

-2.ROC  No. 505f2024-€?8 " dated . 22.05.2026, addressed to the
‘Director, Andhra Pradesh Judicial Academy,

3.ROC No. 565:‘2024xCP8 dated 25.05 2026, addressad to aii the Unit -
Heads.

ok kA
The eCourts Project Phase-lll envisages the transformation. of the judicial
system through the -ad@pﬁc}h'af modém Irifo:rmaﬁen arid :Cbmmunication Tebhnolcgy

_ (iCT) tools. a:med at enhancmg acc_ess;bihty, transparency efficiency, and effective
‘case management As part of this tmt:atzve the ngh Court' approved the
tmpiementatzon of Onime e~thmg Version 3.0,-and the Scanmng and Digitization. of

' newly mshtuted cases in the Dlstﬁct JudlCtafy of Andhra Pradesh
- The &mtsaiwe seeks te facilitate the creatlon of eiectromc case rece'rds a't:'théz '

record management practlces and prowda secure - and rei;abie access to ]UdlCial
re_c_orcis,_ In order to ensure umforrn_and effective implementation of these measures
_-ac;ross' alt E}isé’tricf Cb’uft 'com'piexes in the State, the following instructions are hereby

1. Implementat’;on of e-Filing Vers:ona 0
~a) The Hrgh Caud agproved the : phased lmp!ementat:on of Onhne e»Fﬂmg :

Dlstnct Judacrary are: hereby dtrected to take ;mmedmte and necessary steps
2, Scannmg and Dlgtttzanan of Newly lnstltuted Cases ,
a) All newly :nst:;tu_ted; cases, mtertocmary appimatmns and accnmpanymg'
| docu?ﬁents presented on or after 15.06.2026 shall be scanned and digitized



_by the desagnated court staff. The Sc:aranmg and Digitzzatlon of. such cases_
.and documents shail. commence in all D;strnct Court Complexes in Andhra; :
Pradesh ‘with effect from 15, 06. 2026 on: pilot basis, as part of the Drgital

- Transformation Initiative under the eCourts Project Phase-ill

- b) The dfgmzed records shall be stored in the respective D:stnct Court '
Digitization Centres (DCDCS) through the Document Management System_

_ (DMS) deplcyed under the eCourts Project: 1

¢} The digitized data shall be mamtained sitri'ctly in "accdrdance'with' the
3prescribed prccedures refanng to storage, mdexmg, retrzeval qualaty control,
and record management

d) The d|gitizatson pmcess shatl not dispense with the. mamtenance and'
o preservatfon af phys;cal records in accordance with. the appiicabfe Rules of
Practice, Record Retentron Scheduies ancl mstrucncans lssued by the Htgh

“Court fmm time to time.

3 Utillzatmn of Existing Infrastructure ,

@) The scanners computers, and allied lnfrastructure aiready provided. under the
eCourts Project shall be’ effectave}y utilized for canymg out Scannmg and3 :
D:gntazatmn activities. ' . ' .

b} The storage fac:istses avaalab!e in the respe{::twe D:stnct Court Dlgltizatmn, _
Cenires shal? serve . as the pnmary feposstory for d:g:ttzed records, and the
data shall be synchmmzed w;th the Umf:ed Storage infrastructure estabhshed B
‘at the High Court, | '

4. Assustance of M!s Wrster Busmess Semces Pvt Ltd.

a) The servrces of M/s. Wrster Busmess Services Pvt. Lid., present!y engaged in
drgltszatmn activities under the eCeurts Pro;ect may be utiiazed for provsdmg -
techmcal as&stance reattng t{) DMS operations, . storage management
mdexmg retrieval; and o{her operatmnal requ;rements

b) The representattves of the said agency shall extend necessary gu;dance and |

| support to the court staff for the smeoth and effective |mplementat:on of the
project.

5 ?rammg of Court Staff

a) The Un;t Heads shall ensure that the designated staff members attend ihe,

tralmng programmes conducted by the Andhra Pradesh Judrczai Academy and



. the hén&s—:on practical training sessions facilitated by M/s.Writer B_usi'ness. .

Services Put. Ltd. - | o
b} Adequate number of staff members :nc!udmg Superintendents, Semor

- -Ass:stants, Jum&r Assfstants Typists, and other ministerial staff lnvoived in
ffhng reoord ma;mtenance and dlgntazatnon actsvmes shall be tratned and:
3made fu !y conversant w;th the prescnbed pmcedures _

cy 'Each Umt H;ead shai nommate a Nodal Officer. for coordmatmg
- tmplementatlon trasmng, troubieshooung, anci isarsen with the High Court and
'ihe techmcat support teams. o
6 Imp{ementation of Online e-Fiimg Vers;on 3.0 _
' a} Mecassary arrangements shaii be made for implementatfcn of DnEme
e-Ptimg Version 3 0in acccrdance with the mstmct:ens anci guidelines issued
 bythe Hrgh Court from time to time, |
b) All stakeholders mciudmg Advocates, Advocate Clerks, and Ceurt staff, shall
be su;tably sensmzed and appnsed of the new system and lts operatlonal
prooedures to ensure- seamfess adopt '
7 Manitonng and. Compliam;e | |

) The' Prmcrpal Dlstnct- Judges/ti‘nit Heads -shall personally monitor the
lmplemematlen process and ensure strict adherence tcu the hme!mes and

' d:rect;oas prescnbed by the High Court. .

By Any drﬁ‘;cu%t:es or issues encouniered dunng amplementatmn shaH be bmught '
tﬂ the not;t:e of the Registrar ( T»cum-CPC) High Ccurt of Andhra Pradesh _
Amaravan, wnthout delay for appropriate guidance and resolution.

c) The-. Umt Heads are requested to accond top pnoﬂty to this- lnttiatlve and
ensure lts effectlve smplementainon in their respec’hve umts wathcut fa:!

. R_ece;;pt of _t!_';is Circular shall be acknowledged forthwith.

'BY ORDER OF THE HIGH COURT

sumqu* -
REG!STRAR GENERAL -



